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Notification under  Requisitioning 

AND  Acquisition of  Immovable 

Property Act, 1952.

The Minister of Works, HousIiir: and 
Supply (Sardar Swaran Sinffh): I beg
to lay on the Table under sub-section 
(2) of Section 17 of the Requisition
ing and Acquisition of Immovable Pro
perty Act, 1952, a copy of the Minis
try of Works, Housing and  Supply 
Notification No': 5997-EII/53, dated the 
9th October, 1953.

[Placed in Library, See No. S—168/ 
53.]

RESOLUTIONS RE EXPORT DUTY 
ON COFFEE—Contd.

Mr. Speaker: Now, we will take up 
the Resolution. Hon. the Minister.

The Minister of Commerce and In
dustry  (Shri T. T. Krtohnamadhari): 
I have finished my speech on the Re
solution.

ShH S. V. Ramaswamy (Salem):  X 
wish to move my amendment:

Yesterday, when the hon.  Minister 
was speaking I was hoping for some 
light as to the way in which...

Sluri T. T. Krishnamachari:  May I
make a submission? I am not raising 
really a point of order. I am asking 
for the guidance of the Chair.

The amendment seeks to dispose of 
the  tax  proceeds  in  a  par
ticular manner. I  thought, Sir, any 
question of disposing of tax proceeds 
has got to be done by a different me
thod altogether. There  must  be a 
Demand, and there must be appropria
tion. Of  course,  I can  understand 
that a  Resolution of  this  nature 
itself is an innovation in Parliamen
tary procedure, but it is giving a cer
tain imprimatur on what  has hap
pened already. But I think the proper 
time would be when the  Budget is 
taken up for Members to make a re
presentation or move the Government 
in any other manner to  dispose of 
the moneys in the manner they sug
gest. Whether an amendment would 
be a proper thing is a thing on which 
I would like to have the Chair's gui
dance.

Mr. Speaker: That will depend upon 
how the proceeds are to be dealt with. 
Are they part  of  the  general re
venues?
'  Shri T, T. Ipishnamachari: Yes, Sir. 
The whole thing goes into the Conso
lidated Fund.

Mr. Speaker: Then, I should like to 
call upon the hon. Member  just to 
tell me as to how his amendment is 
in order.

Shri S.' V. Ramaswamy: I invite your 
attention to Rule 159 of the Rules of 
Procedure and Conduct of Business:

“A resolution may be in  the 
form of a declaration of opinion̂ 
or recommendation or may be in 
the form so as to record  either 
approval or disapproval by  the 
House of an act  or  policy  of 
Government, or convey a message; 
or commend, urge or request  an 
action: or call  attention  to  a 
matter or situation for reconsid̂ 
ration by Government or in such 
other form as the Speaker  may 
consider appropriate.**

The hon. Minister perhaps...

Mr. Speaker: I would like to explain 
the point here—what it means,  and 
why I am inclined to agree with the 
hon. Minister.

The hon. Member has read a  Rule 
about the form of  the  Resolution. 
Now, here, I asked the hon. Minister 
as to whether the amount of duty was 
to form part of the general revenues 
and he said “yes’*. The amendment 
goes beyond the scope of the Resolu
tion and wants to ear-mark  the re
venue for a particular purpose. I think 
this should be done by a  different 
procedure, and not by an Amendment 
to this Resolution.

Shri S. V. Ramaswamy: With your 
kind permission, I would like to sub
mit that perhaps the word “resolves’̂ 
gives the impression that the amend
ment goes beyond the scope of the Re
solution. In that case, I will  move 
my second amendment of  which I 
have given notice today, which says: 

“...recommends that  the  pro
ceeds be utilised for the purpose 
of.,.”.
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I am sticking to the letter of Rule 
159 wiien 1 substitute the word 
commends*' for “resolves'*.

Shri T. T. Krlahnamachiuri:  May 1
make  a  submission?  The  proper 
course by which the hon. Member's 
intention can be brought into  being 
is this: If the Resolution is  thrown 
out and if the export thereafter is al
lowed by Government, then the money 
will go into the pool of the Coffee 
Board, and might be utilised for the 
purposes mentioned by him. The pro
per way in ŵhich the hon. Member can 
achieve his object is to throw out the 
Resolution, so that the Government’s 
ability to collect the money will stop.

I would refer again to Article  113 
which lays down the procedure in Par
liament in respect of estimates. Sub
clause (3) of it says:

"No demand for a grant  shall
be made except on the recommenr
dation of the President.'*

We cannot make ̂a r̂ant or a de
mand for a grant by  making a  re
commendation and annexing  it to a 
Resolution of this nat\ire.

Shrl T. K.  Chaadhuri  (Berham* 
pore): Is it not a demand for grant?

Mr. Speaker: 1 have  not been able 
to follow what  the  hon.  Minister 
said. To my mind,  it  appears—of 
course, I am open to correction—that 
if the Resolution is thrown out, it will 
mean that the Notification is disapr 
proved and the act of Government in 
realising those dues will probably be 
open to question.

Shri T. T. Krlshnamachari: No, Sir. 
The emergency powers of the Central 
Government under the Tariff Act do 
protect the Government in regard to 
action taken so far, but it is only in 
future we cannot collect any  more 
export duty.

Mr. Speaker: But that means, if the 
Resolution is thrown out.  there will 
be a stop.

Shri T. T. KriahniMiacbari: We can
not levy any more export duty,  and 
if we allow any export,  the  money 
will go into the pool of  the  Coffee 
Board.

Mr. Speaker:  But the  reason for
which I am inclined to agree with the 
hon. Minister's objection is  not that 
the word “resolves" or “recommends '
. are not there. That makes no diffe
rence. In substance, the  amendment 
is an attempt to allocate the proceeds 
to a specific purpose. That is, I be
lieve, obviously beyond the  scope of 
the original Resolution which requires 
the approval of this House to  what 
Government have done in the matter 
of having this export  duty. It has 
nothing to do with the application of 
the funds so received. That  is the 
point.

•

Shri S. V. Ramaswamy: I have one 
more  submission.  By stating that 
we resolve it may be that we bind our
selves to the Resolution, but b.v sub
stituting the word  “recommends"  I 
change the entire character of the Re
solution. because this House expresses 
an opinion and recommends  that it 
may be done so. That  recommenda
tion may or may not be acceptable. 
It is not binding upon the  Govern
ment to accept that, but at the same 
time, this House has got a  right to 
express an opinion as to how it should 
be done. That may not be  binding. 
The Government need not accept that 
view, but still the House will be within 
its rights, and I submit once  again 
it is strictly within the letter of Rule 
159. How the sanction of the PresIr 
dent is required under Article 113, I 
respectfully submit. I fail to  under
stand.

Mr. Speaker: I do not think it re
quires any further argument. I am not 
able to agree with the view of the hon. 
Member. Shri S. V.  Ramaswamy. I 
think this amendment which he seeks 
to move will be out of order, as beyond 
the scope of the Resolution.

The hon. Member can speak on the 
Resolution, if he likes.
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Shri S. V. Ramaswamy:  1 shall
speak on the Resolution, Sir.

The coffee industry is a very impor
tant industry.

[Mr. Deputy-Speaker in the Chair]

My interest in this business, is only 
as a consumer.

Mr. Deimty-Speaker: In  this Re
solution, not the business.

Shri S. V. Ramaswamy: Yes. in this 
Resolution.

The hon. Minister movin« his  Re
solution said yesterday that there is 
a great difference between the world 
prices and the internal prices. At a 
rough estimate, it is about Rs. 100 per 
cwt.  The hon. Minister told us yes
terday that the internal  price  was 
somewhere  about Rs. 146  per cwt., 
and I understand the world price to 
be round  about  Rs. 240  oer cwt. 
Roughly, therefore, there is a  diffe
rence of Rs. 100 per cwt. Instead of 
this difference going  entirely to the 
producer, the State steps in. and wants 
to mop out this difference, and cre
dit it to the Consolidated  Fund. I 
was expecting the hon.  Minister to 
say how this huge sum that will be 
collected by the levy of this  export 
duty was going to be utilised.

This amount is specifically collected 
out of a peculiar situation in a spe
cific industry. The question therefore 
arises, what Government are  going 
to do with the amount thus collected. 
There are three parties to this affair, 
the consumer, the producer and the 
industry as a whole. How  is  this 
amount going to be distributed  bet
ween these three parties? The main 
idea behind this export duty seems to 
be that the price of coffee in the coun
try is rather high, the  consumer is 
not benefited, and therefore this duty 
is levied. In order to reduce the in
ternal price, the export of this com
modity was banned, when there was a 
persistent demand for the same. The 
result is that we are now  having a 
stock of about 12.000  tons lying in 
the warehouses, since April  or May 
last. Preventing export seems to me

to be a novel way of reducing  the 
interna] price  of a  commodity. It 
seems to me contrary to all canons of 
international trade, and fiscal policy. 
Jf the world prices are high, I should 
 ̂have expected the difference between 
the world price and the internal price 
to be given to the consumer by way 
of a rebate.

We know that the total quantity of 
production of coffee is somewhere 
about 23‘,000 tons. We  also  know 
that the internal consumption is to the 
tune of about 18,000 tons. There is 
therefore a net margin of about 5,000 
tons. At an approximate cost of about 
Rs. 4,500 per ton, the value of  these
5.000 tons comes to about Rs. 2̂ crores. 
The reason why this quantity  was 
not allowed to be  exports  earlier 
has not been made  plain  to this 
House.

I read recently that there was an 
adverse balance of  trade of  about 
Rs. 40 crores. If the export of the
12.000 tons which are now  lying in 
stock, had bên allowed earlier,  my 
submission is that the adverse balan
ce of trade would have been  lessen
ed to the tune of about Rs. 5 or 6 
crores. While we have not allowed 
this export, we have  allowed  the 
stock to accumulate and deteriorate. 
Coffee is not a commodity which will 
keep its quality intact, it deteriorates 
as each day  passes.  I understand 
that the stock of 12,000 tons  which 
we are having now is not in a fit con
dition to be exported. I  would re
quest the hon. Minister to explain to 
this House why the export of  these
12.000 tons was not allowed earlier.

The broad facts of this industry are 
as follows. About 2,30,000 acres are 
under coffee cultivation,  giving em
ployment to nearly  300,000  people. 
The total production is about  23,000 
tons. The coffee  estates are  about
28.000 in number, and of this, over
21.000 are estates with less than 25 
acres extent.

Shri  T. T. Krishnamacharl: You
would not be able to give all  this 
information in the Coffee Bill.
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Shri S. V. Bamaswamy: 1 w)ll give 
you today.

It appears to me therefore that this 
industry 1$ mainly run by  persons 
having not more than 25 acres extent 
in their estates. If the idea was to give 
the consumer benefit by way of a re
duction in the internal price, I should 
have expected the hon.  Minister to 
allow more exports, of course, keep
ing a buffer stock in hand, so  that 
the internal prices may not rise un
duly. Whatever surplus is  available 
could have been allowed  to be ex
ported.

The other point that I wish to sub
mit is that there must be a fair deal 
to the producer as well. The  hon. 
Minister was pleased to say that the 
cost was fixed at about Rs. M-0 per 
lb. I do not know  how  this was 
arrived at. But I understand  from 
discussions, that this price  fixation 
that has been done is open to doubt 
and dispute, because the price  has 
got to be determined in  relation to 
the cost of  production,  of  which 
the  major  item  is  labour. I 
understand that a labourer who was 
paid about As. 5  or, so in 1939, gets 
about Rs. 1-9-0 in Mysore, Rs. l«-14-0 
in Madras, and about Rs. 2-1-0 in Tra- 
vancore-Cochin State. This seems to 
have worked a fairly large  part in 
the cost of production. I also  find 
that the wholesale price of coffee is 
not extraordinarily  high,  compared 
with the increase in the  wholesale 
prices of other similar commodities.

In the Government  publication on 
the 'Index of Wholesale Prices*. I find 
that whereas the index in 1939  was 
100. in 1953, the index for tea seems 
to have moved to 606. that of  rice 
to 715. that of coconut  oil  to 793. 
that of betelnuts to 1238, of tobacco 
to 1893, while that of  coffee  has 
moved only up to 537,

This does not seem to be  abnor
mally high. Therefore. I submit it is 
a matter for an impartial body to as
sess and fix the price of coffee  and 
see that not merely does the consumer 
pay a fair price but the producer also 
gets a fair deal.

Now. the third point would be. Sir, 
that the industry, itself  has got to 
be  developed. 1  understand it is 
capable of very great  development. 
After all, we are having only about
2,30,000 acres. Within a few  years 
of concentrated effort. I  understand 
the acreage under cultivation can be 
increased by more than U lakhs. This. 
I submit, is the proper  thing to do 
because if production  increases, the 
cousumer can certainly  hope for a 
reduction in price.

Now, considering all these  things, 
Sir, I submit it would be proper and 
just for the hon. Minister to  state 
what exactly he is going to do with 
this fund so collected so that the in
dustry may thrive, the producer may 
have an assurance that there will be 
some steady policy with  regard to 
the development of this industry and 
also that the consumer will ultimate
ly be benefited by this. It is for this 
reason that I moved the amendment, 
and even though this was disallowed, 
1 hope and wish that the hon. Min
ister will be pleased to apprise this 
House of what his views are on all 
these three matters.

Shri N. M. Lingam  (Coimbatore); 
The Resolution before the House is, 
by itself,  not controversial,  but  it 
brings to a focus the problems con
nected with the coffee industry. So 
it is germane. I think, to give a short 
review of the history of coffee and its 
present position in the  economy of 
the country.

Sir, the House may be interested to 
know that as early as 1872 India ex
ported nearly 25,000 tons  of  coffee 
abroad. Since then the export  has 
dwindled progressively and during the 
thirties of this century, the industry 
had its worst slump. Then as a re
sult of the constitution of the Coffee 
Board, It has steadily  rehabilitated 
Itself from 1940. Sir, It Is true the 
Coffee Board came into being  origi
nally as an organisation for the pro
tection of the growers. But the other 
side of the picture Is  that whereas 
during the boom following the  war 
other commodities enjoyed a  period
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[Shri N. M. Lingam]

of prosperity, coffee did  not  en̂oy 
any such advantage. As has  been 
printed out already, the coifee indus
try is one mainly of the small growers. 
It is now predorainently Indian-own
ed. This Industry  is  concentrated 
mainly in South India. Although the 
production of Indian Coffee is only 1 
per cent, of the world  output it en
joys a pre-eminent place in the world 
markets because of its high quality. 
And there are  other  reasons  why 
coffee plays an important part in the 
economy of South India. It employs 
nearly 2 lakhs of people in the indus
try. It is true, Sir, that it is also a 
beverage consumed in every home in 
South India, and I  can  appreciate 
the attempts made by the Ministry 
to reduce the price of coffee so that 
the common man may have it with
out undue strain on his purse. But, 
Sir, an examination of the budget of 
a middle class family shows that even 
after the price is reduced to its rock 
bottom level, coffee nearly consumes 
10 per cent, of the budget,  because 
the beverage cannot be  prepared by 
the liquor out of this bean alone but 
it requires milk and  sugar. So  to 
really bring coffee to  the  doors of 
every home in South India, or for that 
matter in any other place in  India, 
the price of coffee has to be reduced 
drastically. So in this context I ap
preciate the efforts of the Ministry to 
Mug down  the price  of  coffee in 
India. But, Sir, this should not make 
us forget the problems,  the  grave 
handicaps, the industry has to contend 
with. Figures are  quoted  showing 
that the price of coffee has increased 
nearly four-fold since 1946. But, ac
count has not been  taken  of the 
other handicaps that the industry has 
been suffering from. The yield  has 
not been uniform. This is an indus
try where the  yield  is  fluctuating. 
The plant is very delicate. It has to 
hfi tended most carefully. The cultu
ral operations require a high degree 
of experience and skill. It does not 
depend upon  irrigational  facilities. 
The vagaries of rainfall, climatic con

ditions and soil play a large part in 

determining the fortunes of the crop.

Here, Sir, I shall give some figures to 
show how unpredictable the  fate of 
the indiistry has been. Taking  the 
r̂iod 1941-42 to 1950-51, the lowest 
, Arabica crop was 6,970 tons per year 
and the highest 19,300 tons. Figures 
with regard to Robusta  correspond
ingly are 3,250 tons and 15,350. So 
the figures of  production  vary so 
greatly in spite of the best cultural 
operations, in spite of’ the best care 
taken by. the planter, that one  does 
not know what the crop of  a year 
will be; it depends so much on the sea
sonal conditions.  For  instance,  if 
soon after the blossom period  there 
is rain, the entire crop is washed off. 
Then again if the <)lant is subject to 
diseases like the 'leaf rust'  and the 
‘stem borer’ and if these affect our 
estates—as they did affect and  wipe 
out entirely the industry in Ceylon— 
then the crop is a failure.  Thirdly, 
Sir, in South India the industry began 
to thrive actually in the latter  part 
of the 19th century with the  result 
that the plants have become very old. 
If the best results are to be achieved, 
they are to be replaced  periodically 
and the entire coffee plantation  re
newed. Sir, in this context one can 
appreciate the hardships of the grower. 
But it is the business of the House to 
see that not only the grower is pro
tected but also consumer is benefited. 
So, Sir. I venture to submit that the 
best way of effecting this desired con
summation is to give an incentive to 
the industry Itself to increase  prO' 
duction.

3 P.M.

Sir, in the Five Year Plan we have 
set apart crores of rupees for agri
culture. We are constructing  dams; 
we are subsidising the distribution of 
fertilisers. In fact, the lion’s  share 
of the allocations in the Flan  go to 
the development of agriculture,  but 
this industry does not want any such 
aid from Government. It only wants 
to be allowed to look after  itself so 
that it can play its role fully in tt» 
economy of the country. So, Sir. the 
least that the Government should do 
is to give an incentive to the develop
ment of the Industry.  And, by giv
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ing this Incentive  the  Government 
would be achieving the objectives set 
out in the Plan, namely, the provision 
of employment, the increase  of the 
standard of living of the people and 
the improvement of our foreign trade.

Sir, now the average production has 
reached the level of  23.000  tons a
year and thus about 3 to 4 thousand 
tons are exportable. If the production 
is increased to  say,  about 30,000
tons, it will be  possible  to export
10.000 tons, the  income from which
can go entirely to  subsidising  the 
price of the consumer. Sir, this prac
tice of subsidising the consumer’s price 
is not somthing new. It is in vogue 
extensively in the United  States of 
America; although the produce of the 
grower is condemned and  consigned 
to the flames later on, the grower is 
not allowed to suffer on that  score. 
He is given a fair price. 1 therefore 
submit that Government  should do 
everything possible to extend the ac
reage under coffee. From 3 lakhs of 
acres in the latter part of the  10th 
century it came down to about 2 lakhs 
of acres and during the last 10 years 
it has gone up to about 2,50.000 acres. 
At this rate, it is possible to double 
the area under coffee in another ten 
years; and. with the resuUs of  our 
research to combat pests and diseases 
and with the great experience of the 
planters, it is easily foreseeable that 
the production of coffee  will  have 
doubled itself in another decade. Sir. 
ultimately, if the  consumer  is  to 
benefit, the production of coffee has to 
be increased and the cost of produc
tion has to be brought down. I would, 
therefore, most . earnestly  suggest to 
the Minister in charge to see that the 
industry thrives. The industry  now 
has to undergo very real  hardships.
I speâ from  personal  experience. 
You cannot point out to a planter dur
ing the last 10 yesurs who was made more 
than a marginal income out of coffee.
I also have seen In my constituency 
coffee estates v̂ich were moved down 
because they were not  remunerative 
and they were replaced by tea later 
on; and. there are also estates which 
have been abandoned because of sheer 
lack of means to maintain them. So.

we cannot be guided  merely by the 
rise in prices duiing the last 6 or 7 
years in respect of the various grades 
of coffee. The difficulties  which the 
industry had to contend with  have 
been very great and if  the  Coffee 
Board is a growers’ monopoly and has 
a bias in its own favour in  fixing 
prices, it was not a concession which 
other industries did not enloy in the 
period following the  war. If  the , 
policy of the Government is to give 
any incentive to the private  sector 
with a view to increase production and 
to increase employment. I think it is 
the duty of this House to see  that 
all facilities are given for  coffee to 
expand itself in the country.

Sir, the time is most opportune for 
such an expansion. There is  world 
shortage of coffee; the coffee  prices 
today are very high and conditions in 
India are favourable.  We are strain
ing every nerve to absorb more peo
ple in employment and to increase the 
national wealth and if such an oppor
tunity is lost, it may  never  again 
return. I have no quarrel  with the 
basic price fixed by  the  Ministry 
with regard to coffee just now. I am 
told the Board fixed it at  Rs. 2/7/1 
per lb. and at the instance of  the 
Ministry it was reduced  to Rs. 2/4. 
Now, Sir, it  has  been  reduced to 
its. 2/1. I understand that the Board 
has agreed to this price without pre
judice to the results of the enquiry...

Shri T. T. Krlshnamachari:  I  am
afraid, Sir, the figures given  by my 
friend are not quite correct.

Shri N. Mf. Llngam: I speak subject 
to correction, Sir.

I understand that the Coffee Board 
has agreed to this price without pre
judice to the result of the  enquiry 
into the industry as a whole by the 
Tariff Board or any other agency that 
may be set up by Government. Sir, 
the understanding was that it should 
reduce the price and that  when the 
Coffee Board has really implemented 
the understanding by selling coffee at 
the lowest price  suggested  by the 
Ministry, it is not fair to deprive the 
growers of the income that will accrue
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tShri N. M. Lingam]

from the export of this small  ton
nage of coffee. I submit, that it is 
not fair to have it both ways. Either 
fix a fair price and give the benefit 
of the export of coffee to the grower 
or let us take the industry  entirely 
out of this control  so that it  may 
shift for itself, now that it has come 
out of the period of slump. Sir, my 
emphasis on the state of the industry 
does not blind me to the hardship of 
the consumer. As I said at the be
ginning, even at the reduced rate of 
Rs. 2/1 per pound, the consumer does 
not feel any comparative or  appre
ciable relief. If he is really to enjoy 
coffee and if coffee is to go to the door 
of every house in South  India, the 
price has to go down still  further. 
The remedy is for the Government to 
subsidise it and if the industry is also 
to thrive along with it,  there is no 
other alternative for the Government 
except to give an incentive to the inr 
dustry. If the industry is  killed, it 
will have serious repercussions in the 
economy of the South.

With these observations I commend 
the resolution to the House.

Shrl Damodara Menon (Kozhikode): 
I come from a cofTee-producing area. 
In fact, the bulk of Wynad, which is 
the largest coffee producing area in 
Malabar forms part of my  constitu
ency. I am, therefore, very much in
terested in this industry and when this 
Resolution came up for consideration, 
I had occasion to look into  some of 
the figures concerning this  industry. 
I must, at the outset, assure the hon. 
Minister that I am not against  the 
imposition of this duty. What I want 
the Government to consider  in this 
connection is their attitude  towards 
this industry which must  undergo a 
helpful change. As a matter of fact, 
this industry, as has been  pointed 
out by some of my friends who spoke 
previously, underwent a slump some
time ago and it is today  recovering 
and is progressing  satisfactorily. I 
know the people from South India are 
used very much to  this  beverage. 
They drink coffee and that is a matter 
x>t daily enjoyment for them. 1  am

also happy to know that  people in 
Nothern India are also now taking to 
coffee largely due to the propaganda 
carried on by the Coffee Board. Late- 
'ly, after the opening of a canteen in 
' the Parliament House...

Mr. Deputy-Speaker: Does the hon. 
Member suggest that it is not on ac
count of the intrinsic quality of coffee 
but more on account of the propagan
da that .members are taking to it?

Shrl Damodara Menon:  It is very 
much due to the intrinsic  merit of 
coffee but that merit  unfortunately 
happened to be not much appreciated 
in Northern India for want of propa
ganda. That  propaganda  is  being 
carried on now, and as I was  sug
gesting, because a canteen has been 
opened in the Parliament House, Men> 
bers of Parliament  from  Nothern 
India are very much  patronising  it 
and that is all for  the  good. This 
only shows that we must supply coffee 
to the consumers at cheap rates. The 
consumer’s interest ought to be pro
tected and I am very happy to know 
that the hon. Minister,  who  comes 
from South India,  understands  the 
difficulties of the consumer and is bent 
upon giving them cheap  coffee. In 
all these things I am one with him, 
but my fear is that he does not appre
ciate the difUculty of the  producer 
properly. Of course, in coffee indus
try, there is lot of vested  Interestsr 
and I have no sympathy for  them. 
If Government come with a measure 
which will do away with the vested 
interests in the coffee  industry, we 
shall very happily support it and that 
will be a measure in the right direc
tion. I find from the figures that es
pecially in W3mad and other areas, 
there are a number of small cultiva
tors: plantations below five acres num̂ 
ber about 21,442 and  these  estates 
when they are very small in  extent, 
do not produce as much on an average 
as large estates. Therefore, whatever 
little concession that you can  give 
by way of enhanced prices to the pro
ducers. will be of  great benefit to
them.
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I have had occasion to point out 
to the House before that the Central 
Government are at present  control
ling the economic life of Malabar to 
a greater extent than any other part of 
India. We are producers  of coconut 
and there is a Central Coconut Board 
which controls its production and also 
distribution; we produce arecanut and 
there is a Central Arecanut  Board 
mainly nominated by the Government 
of India which controls that  indus- - 
try;  we  produce  coffee  and 
that  is  under  the  control  of 
the  Coffee  Board;  we  produce 
tea and that is also under the control 
of the Tea Board; and now, I am sure, 
very soon the Coir Board will  come 
into existence and probably  in the 
course of another year or so we may 
expect a Spices Board which will conr 
trol the production  of  pepper and 
such other products that we produce, 
so that, by and large, every aspect of 
the economic life or activity of Mala
bar and of Kerala  is now  coming 
under the control of the Central Gov
ernment. Therefore, we have a large 
claim on the Central Government and 
that is why l‘ am making  a special 
appeal to the hon. Minister for Com
merce and Industry that  the produ
cer’s interest also must be taken into 
account—we are making it on behalf 
of a large number of people of this 
area, who depend upon money crop. 
In my area, Robusta coffee is mainly 
produced; we don’t produce  Arabica 
coffee, which is a high-grade  coffee. 
As you will note, Sir, this export duty 
is on Robusta coffee and so we have 
to bear the main burden of this ex
port duty. It is a fact that, as the 
hon. Minister has pointed  out, the 
price of coffee abroad has gone up and, 
therefore, it is only  right  that the 
Government tries to take away a por
tion of the profit that may go to the 
producers and also traders in  this 
industry. I have no quarrel  about 
this, but the utilisation of this amount 
must be for the benefit not  only of 
the consumer or of the general tax
payer, but it must also be for  the 
producer, because if the  producer is 
not encouraged, probably the industry 
itself will be destroyed in the  long 
run and what you get now by  way

of export duty may never be realised 
unless we show a great deal of con* 
sideration for the producer. It  has 
been our painful experience—for the 
people of  Malabar—that  whenever 
there is a rise in price of our commo
dities abroad, the Government steps, 
in ’to take away whatever profit the 
producer may get or at least a portion 
of it, or they don’t step in at the right 
time so that the merchant or the inr 
dustry gains at the expense of  the 
producer. Recently we had  the ex
perience of rubber. At a time when 
rubber was fetching Rs. 450 per lOO 
lbs. in the foreign market* the local 
price fixed by the Government was 
only Rs. 98-8-0 per 100 lbs. and there 
was a lot of agitation in Parliament,, 
as you will remember, and later on 
it was increased to Rs. 138. Now for 
a long time when we were agitating, 
the Government did not move in this 
matter, with the result  that at the 
boom period our producer fails to get 
his due share. We have to encourage 
the producer and we should see that 
more and more acreage  is  brought 
under cultivation. If that is the idea 
of the Government and also if it is 
to the advantage of Indian  economy 
as a whole, whenever such opportu
nities come, the  Government  must 
really help the local producer to get 
the advantage of the world market. 
At present, as I have  suggested, the 
world market price of coffee has gone 
up and the Government have stepped 
in to take away a portion of it. We* 
have, therefore, a right to demand of 
the Government that  the  producer 
gets his share. The hon. Minister has 
now fixed the local price of coffee at 
Rs. 2-4-0 per point, I am  told. It 
appears that a cost accountant  was 
taken and his recommendation  was 
only Rs. 2-1-0, but the Minister has 
fixed It at Rs. 2-4-0. The Information 
given to me by the coffee producers is, 
according to their calculation, that one 
point would cost Rs. 2-7-0 and a little 
more. There is a difference between 
the calculation of  the  Government 
cost accountant and the calculation of 
the Coffee Board. When such v«ria»̂ 
tions occur, would it not be fair, Sir, 
to refer the whole matter to an im
partial body to go into the whole ques-
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tion of the production of coffee and 
to fix a fair price. I would, there
fore, appeal to the hon. Minister to 
see that this matter of fixing of the 
price of coffee be  referred to  the 
Tariff Board,  if possible.  I don’t 
know if Government can  have any 
valid objection to it. That is one of 
the suggestions I would make to the 
hon. Minister in this connection.

I endorse the views  expressed by 
the previous speakers that the coffee 
producer should have his due share of 
whatever profit that we make as a re
sult of the enhancement of world prices 
and in that direction  also, I hope 
the Ministry will turn its attention. 
I do not want to take more time ol 
the House.

Shri A. V. Thomas (Srivaikuntam): 
I am very happy to see the hon. Minis
ter of Commerce and Industry in a 
happy mood especially so today. The 
amendment to the resolution has been 
very nicely or cleverly  knocked off. 
We, as coffee producers, have really no 
quarrel at the price fixation. We are 
anxious that the consumer should get 
his coffee at a reasonable price. There 
have been complaints that those who 
drink coffee have to pay very heavy 
prices for same.  That is true.  In 
iact, as growers, we are thankful to 
the consumers, because during the few 
years when the world markets were 
low, they did in a way help the gro
wer by paying a higher price and 
keeping things  going.  When the 
world prices were lower, the prices in 
India were higher, but in the past 
few years things have changed. The 
world markets are higher and the 
price here in India is lower.  But I 
still feel that the prices to the consu
mer are not yet lower. I am glad the 
Minister has been trying to reduce 
the prices for the consumer.  I am 
quite in agreement with what he has 
been trying to do in reducing the 
price for the consumer.  But, Sir, at 
the same time,  what we ask for is 
a reasonable price for the producer, 
80 that he may keep his estates in 
good  condition, produce more by 
spending more money  in fertilisers,

and run his estates on up to date 
lines of cultivation and also to enable 
the grower to open up more areas for 
cultivation.  It is a well-known fact 
that large areas in the southwest of 
India are ideally suitable for coffee. 
In fact, it is estimated that about a 
lakh of acres or  slightly more  than 
that, is available for coffee cultiva
tion.  If reasonable prices are given 
which allow a fair return of profits to 
the grower,.it will be possible to open 
up all these areas and bring them 
into cultivation, and thereby give em
ployment to a large number of peo
ple and also increase  the country’s 
wealth,  as the  quantity produced, 
both by opening new areas and also 
by improving the cultivation on the 
existing estates,  will be very much 
heavier and would  ensure  a ready 
export market and, bring in a large 
amount of money.  My only request 
and appeal to the Minister is to con
sider the case of the grower also in as 
S3Tnpathetic a manner as he is consi
dering the case of the consumer.  I 
have heard it said that on account of 
the high price of coffee, those  who 
were drinking  four cups of coffee 
a day only drink one cup a day nowa
days.  I do not know how far it is 
true, but in the south, quite a lot of 
coffee is being drunk, but then, coffee- 
drinking habit is also spreading to the 
north, mainly  by propaganda work 
done by the coffee-houses.  There is 
a coffee-house  even here near  the 
lobby for the Parliamentarians.  So, 
the habit is spreading in Northern 
India also.  So, a large proportion of 
the coffee we produce could be con
sumed in course of time in the coun
try itself.  Still, it would leave a 
certain quantity to be exported which 
would bring foreign exchange.

One more request to the Minister, 
is, that more  attention  should  be 
given to the cultivation side of this 
product.  Although the Coffee Board 
is constituted by the Government, 
and the Minister himself is taking a 
deep personal interest in the market
ing of coffee, fixation of prices, etc., I 
do feel that sufficient attention is not



^9 Resolutions re  24 NOVEMBER 1953 Export Duty on Coffee 630

given to the cultivation side of coffee, 
that is, the bringing in of more areas 
into cultivation and also encouraging 
the smaller owners to cultivate their 
estate in a proper manner so as  to 
Increase the crop to a considerable 
extent.  For instance,  the  present 
crop is about 20 to 23 thousand tons, 
but by proper methods of cultivation 
on the existing areas, this crop of 20 
thousand tons could be easily increas
ed in the course of the next few years 
to 30 or even 40 thousand. 40 thou
sand may be a very high figure, but 
1 am quite sure it could be increased 
by at least 50 per cent.—from 20 to 
30.  Then,  if new  areas also  are 
brought into cultivation,  the  crop 
will be much more. My request, Sir, 
to the Minister is not to peg down the 
prices  to the grower to the very 
lowest level.  There should  be  a 
reasonable margin. Moreover, coffee 
crop is subject to the vagaries of 
climate.  In a certain year.  when 
there is a proper rainfalL they get a 
reasonable quantity of crop, but there 
are certain seasons when the rainfall 
fails or is untimely  when the crop 
goes down.  The hon. Members who 
spoke before me covered most of the 
points  regarding  acreage,  etc.,  to 
which I do not want to refer again. 
But one point I would say. Sir.  It is 
that there are 21.442  persons  who 
are holders of five acres and below. 
These are all peasant class people 
who. in addition to the five acres, 
may have a little bit of other land for 
paddy cultivation,  etc.  They  en
tirely depend  on the income  from 
their small holdings for their liveli
hood, and they have not been able to 
cultivate their estates in the proper 
manner.  Their yields are low.  So, 
if they are to Ihre and get a reason
able return, the prices should be on a 
reasonable level.

Shri  Keskaraleiigar  (Bangalore 
North):  Now that the amendment
has been rejected on a tttchaical 
groimd that the funds will go to the 
general funds. I do not propose to 
make any long speedi on this moU 
ter.  I shall reserve tlie same for a 
prospective Bill that is promised to

be put forward before the  House. 
Whatever it is, Sir, I would like to 
suggest that the coffee industry is a 
very important industry so far as 
Southern India is concerned. Just as 
the north is a granary of India so far 
as rice and paddy are concerned, 
every grain of coffee that is grown in 
India is grown in the south, in the 
slopy hiUs  and  plantations  in  the 
south.  This is one of the industries 
which is likely to employ lakhs of 
labourers and luckily for us, it is in 
this industry that no machinery can 
be employed on account of the very 
nature of the processes involved  in 
this hidustry. Large numbers of lab
ourers have got to be engaged for the 
purpose of picking  the coffee seeds, 
which  work spreads over several 
weeks. Naturally lakhs of labourers 
are employed  in this industry  and 
there is still a very large amount of 
scope to increase the extent of the 
area under  coffee and at the same 
time increase the production of this 
product.

One other factor which I would 
like to bring to the notice of the hon. 
Minister is that we talk so much of 
encouraging the  cottage industries 
and the private sector and things of 
that kind. This is one of those industries 
which certainly gives us vast scope in 
that direction. From the figures that 
are available now, it is found  that 
out of about 28.000 estates under co
ffee. nearly 24.000  estates are below 
the extent of 10 acres  each.  That 
shows what a large number of small 
estate-owners are there in our coun
try.  Even considering that aspect of 
the matter, it is very necessary, Sir, 
that we should devote every attention 
to the encouragement of the coffee 
planters, particularly,  small holders 
and owners of estates.

So far as the consumer's point of 
view is concerned, the class that io 
very seriously affected is the middle 
class, particularly of Southern India. 
Almost every  member of a middle 
class  family is addicted to coffee 
drinking.  As the previous  speaker 
was pleased to obsenre oit behalf of
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the planters  the  Indian  consumers 
came to their aid when the coffee 
prices in the whole world were much 
lower than the Indian prices; in those 
days we were paying a higher price. 
That clearly shows as to how once we 
get into the habit of drinking coffee 
we do not give it up whatever may 
be the cost. From that point of view 
also there is every scope for increas
ing the consumption of coffee in our 
country.  Considering all aspects of 
the matter, I would appeal to the hon. 
Minister not to bother himself about 
technicalities of the issue before us, 
but bring forward even an Appro
priations  Bill and render help and 
encouragement not only for the small 
coffee planters  and owners of small 
estates, but also the unfortimate mid
dle class consumers who have to pay 
a high price.

That is why, Sir, some of us made 
bold to propose an amendment to this 
Resolution just to bring it to the 
notice of the hon. Minister that just 
as he wants to intervene in the excess 
profit that is likely to be made by the 
coffee planters, he has also to  take 
care of the interest of the consumers 
and provide, even if necessary, a sub
sidy, and try his level best to reduce 
the coffee prices.

I do not wish to take the time of 
the House unduly.  I would only re
quest the hon. Minister to bring for
ward at the earliest  opportimity  a 
measure of appropriation  in respect 
of the relief which we want to afford 
to the consumer as well as to the 
coffee planter.  It is a known fact, 
Sir, that once moneys are realised by 
various levies and taxes, they go into 
the exchequer.  It is very hard to
get it out of it.  Let there not be
one-way traffic.  I would very much 
appeal  to the hon.  Minister  once 
again to bear these two facts in mind 
and  try to help the consumer by 
bringing down the prices and at the 
same time afford every facility to the 
small coffee planters.

Shri M, S. GnnipadaswAmy (My
sore) :  When we look at the figures

of production of coffee in India and 
compare  them with world  produc
tion, We find that in spite of great in
crease in production in our country,
' we are still producing only 1 per cent 
of the coffee produced in the world. 
So, there is very large scope for thfr 
development of this industry.

Another factor which we must bear 
in mind is that  the world price of 
coffee today is much higher than the 
domestic  price.  Taking  these  two> 
factors into consideration, we can say 
that there is still vast scope for the 
expansion of this industry.  It can 
also be safely presumed that further 
production of coffee will not in any 
way bring down the prices, or dis
courage in any manner the growth of 
this industry in our country.

In this connection I would like to 
make a few observations about  the 
policy pursued by Government.  In
spite of the fact that there is vast 
scope for the expansion of this indus
try, it is not possible to make any 
headway on account of the wavering 
policy pursued by the Government. It 
is a policy which helps neither  the 
producer, nor the seller, nor the con
sumer.

Sir, recently I came to know of a 
very interesting story connected with 
this industry.  There was a demand, 
a long standing demand from certain 
coffee interests that the cost of pro
duction of.coffee should be enquired 
into and a fair price fixed.  It was 
represented that the enquiry should 
be entrusted to the Tariff Commis
sion.  But the hon. Minister of Com
merce and Industry  did not favour 
the idea on the ostensible ground that 
an enquiry by the Tariff Commission 
would take a long time.  So a cost 
accountant was deputed to visit the 
various plantations in South India to 
collect statistics and recommend a 
fair price, on the basis of the cost of 
production.  The  cost accountant 
visited the various plantations.  He 
did not write his report in the Office 
of the Coffee Board, but at Conoor or 
Madras.  The report, I was told, waa
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not based either on figures of Govern
ment, or the figures supplied by the 
Coffee  Board.  He  proceeded  on 
£ome imaginary data  and calculated 
the cost of production as Rs. 2ll|- per 
unit.  This fixation of the cost of 
production was  not approved either 
by the Coffee Board or the planters. 
They placed the  cost of production 
per unit at Rs. 217 or Rs. 218. I don’t 
mean to say that the point of view of 
the planters should have been accep
ted.  I would only be interested to 
know as to how he arrived at the 
cost of production.

Then again, I was told that it took 
him five months to enquire into the 
matter.  Previously when the Minis
ter was approached with a request to 
refer the matter to the Tariff Com
mission, he did not agree to it on the 
ground that it would take about six 
months, as in the case of the rubber 
industry.  But the cost  accountant 
appointed by Government took near
ly five months.  If the Government 
had only referred the matter to the 
Tariff Commission instead of referr
ing it to a cost accountant, they 
would by now have received the re
port of the Commission.  And the 
picture would have been fairly clear 
to us.  Now there is disappointment 
on the part of the productive circles, 
and the consumers also are not bene
fited.  So I take this opportunity of 
telling the hon. Minister  that even 
now it is not too late and he can re
fer the matter of cost, or the whole 
matter of the coffee industry, to the 
Tariff Conmiission.  It will not take 
more than six months for the Tariff 
Commission  to produce the report. 
The Tariff  Conunission, as you are 
aware, is a neutral body and nobody 
—either the consimiers or the pro
ducers or any interests involved in 
the coffee industry—̂will  feel upset 
about the Tariff  Commission report 
and it will be accepted by all con
cerned.  All the dispute, the anger 
on the one side or the complaints on 
the other, will come to a stop.  So in 
the existing circumstances  the only 
way to solve the problems of the in
dustry is to refer the matter to the

Tariff Commission and take its opi
nion in the matter.

The next point is about foreign in
terests which  are operating in this 
industry.  I was told that nearly 12i 
per cent of foreign interests are in
volved.  I feel that these foreign in
terests should not be allowed to re
main in the country for long. As far 
as possible we should follow a policy 
of Indianising these plantations.  So 
far no serious attempt has been made 
by the Government to Indianise the 
coffee estates.  So I urge upon the 
hon. Minister  to think  about  this 
matter seriously  and take measures 
which will bring all these foreign es
tates under the ownership and con
trol of Indian interests.

The next point is regarding the ex
pansion of coffee production. I have 
briefly referred  in my  preliminary 
remarks to the fact that there is much 
scope for development. Now we are 
producing 23,000 tons of coffee.

Mr.  Deputy-Speaker: The  hon.
Member  is stating only  what all 
others have stated.

Shri S. S. More  (Sholapur);  For 
the purpose of emphasis.

Mr. Depoty-Speaker: What is the
emphasis?  Without  any emphasis 
people are drinking coffee.

Shri M. S.  Ganipadaswamy: I
think I am not repeating, Sir.

Mr. Deputy-Speaker: This 23»000
tons has been said already.

Shri M. S. Gnrupadaswamy: I have 
my own inferences on this.

I think I am not barred from re
ferring to it.

Mr. Deputy-Speaker: No, no. He is 
barred from repeating what all has 
been said.

Shri M. 8. Gumpadaswamy: 1 am
not repeating.

Mr. Deputy-Speaker All right, I 
leave it to him.

Shri M.  S. Gumpadaswamy: My
point is that there is scope for produc
tion of coffee up to 40.000 tons within
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seven or six years. And tor this it is 
not  necessary to explore new lands 
which are lying vacant, but it we bring 
all  the lands which are under the 
ownership of planters into cultivation 
it is possible to increase the production 
of coffee to 40,000 tons. Sir, we know 
when coffee is in high demand in the 
world market  it is  necessary  that 
Government should have a planning 
for the development of coffee.  Till 
today we have no plan or target fixed 
—that is my complaint—though it is 
absolutely necessary  from the point 
of view of developing  this industry. 
So I emphasise that a plan may be 
drawn for a particular period of time 
so that we may  reach a  particular 
target of production.

Lastly,  I say that the treatment 
meted out by the hon. Minister has 
not given any encouragement to any 
section and  I request him that  he 
should be very fair.  In this connec
tion  when we  are  discussing the 
question of taxation of export of cof
fee I say that the revenue realised 
out of this export  duty should not 
be allowed to go to the general cof
fers.  It should be utilised for the 
benefit of either the consumers or the 
producers.  And subsidy should be 
given to the consumers by lessening 
the  price of coffee.  That is the 
only purpose for which these pro
ceeds should be utilised.  It is not 
advisable that the proceeds  realised 
by the export duty should go to the 
general revenue.

With these  few  remarks  I con
clude.

Mr. Deimty-Speaker:  Shri V.  B.
Gandhi.  Is he also a coffee grower?
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Shrl V. B. Gandhi (Bombay  City— 
North): In this field of coffee trade I 
must tread with caution.  You jUst 
pertinently  asked, Sir,  if I was  a 
coffee drinker. I rise  to say a few
words because I  am  a non-coffee
drinker. .  I  thought  after  we 
have heard the speeches of so many 
Members who have been deeply in
terested in the coffee trade, perhaps a 
lay man, an  outsider, a  non-coffee 
drinker can supply  some new pers
pective to this problem.

Now, Sir, many of us in this House 
have been confiitned  believers that 
our country must be made export- 
minded.  Every  opportunity to ex
pand our exports should be an occa
sion for rejoicing.  I should think 
that here is an occasion for tendering 
congratulations to the hon. Minister 
for Commerce and Industry for being 
so vigilant  in the interests of the 
export trade.  We know he has al
ways been watchful  for any oppor
tunities to do something for the ex
port trade.

Now, Sir, the central  point in  a 
majority of the speeches  has  been 
clearly summarised  in the  amend
ment moved by six-----

Shri T. T. Krlshnamachari: Sought
to be moved.

Shri V. B. Gaadhi:  Yes; sought to
be moved;  I beg your pardon..........
amendment sought to be moved  by 
six of our important Members, im
portant  in the coffee field.  What 
exactly did they want through this 
amendment?  First,  they  desired 
that something should  be done for 
the consumer of coffee.  In fact, as 
they described it in the amendment̂ 
they would  subsidise the price in 
favour of the consumer.  What ex
actly is the situation?  To our way 
of thinking, it seems coffee is one of 
the products which  has,  what we 
generally call, an inelastic  demand,
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that is to say,  a demand that does 
not respond  to any changes in the 
price.  In other words,  we do not 
believe that if the price of coffee to
day is reduced to half of what it is, 
a coffee drinker who probably takes 
5 cups of coffee a day is going to start 
taking 10 cups of coffee because the 
price  has been  reduced.  Coffee, 
undeniably, belongs to that category 
of products which have an inelastic 
demand.  However, my hon. friend 
Shri A. V. Thomas told us that be
cause of the high price of coffee to 
the consumer,  he has  heard  that 
some people have reduced their cof
fee drinking from four cups to one. 
I was just about to treat this infor
mation with the respect that it deser
ves since it comes from Shri A. V. 
Thomas, but, immediately  in a few 
minutes, Shri Keshavaiengar, another 
of the important men from the coffee 
field said that nobody stops drinking 
coffee or the quantity of coffee that 
he likes because of the price, and that 
a man who likes coffee will pay any 
price and have his coffee.

Shri T. T. Krlshnamacharl: No.

Shri V. B. Gandhi:  This is what
Shri Keshavaiengar said.  I am say
ing that the two Members have can
celled each other.

Shri A. V. Thomas:  A  man will
continue to drink coffee provided he 
has got the money.

Shri V. B. Gandhi:  What exactly
can be done for the consumer? I un
derstand that the  present price  of 
Rs. 146, which has been fbced by the 
Government is a price at a low level, 
a Ifevel which has  not been reached 
before.  In other words,  the price 
today is as low as it has not been for 
several years.

Shri T. T. Krishnamachari: No; for
Rabusta, it is the highest on record.

Shri V. B. Gandhi: Any way, so far 
as the relief that can be given to the 
consumer is concerned,  I think the 
action lies with the Government. I do 
not believe that any of the speakers

very seriously objected to the idea of 
export of coffee.  Their chief point 
was that the receipts or revenues re
ceived from the export  duty should 
be utilised for relief or some kind of 
benefit that should  be given to the 
consumer as well as the producer. If 
we accept the theory that coffee has 
an inelastic demand,  I do not think 
much can be done  by changing the 
price.  So far as the producer is con
cerned, I am all for doing something 
for the producer.  From the descrip
tion that we have heard in this House 
today about the lot of the producer, 
he seems to be one who deserves our 
sympathy and I would join in any 
plea for Government to do something 
in that direction.  But, the way or 
means for doing  something for the 
producer is certainly not by asking Gov
ernment to utilise the revenues received 
from this export duty.  There is, I 
understand, a cess of one rupee being 
levied already.  Now, these Mem
bers who know so much about the lot 
of the producer and the condition of 
the industry should press for an in
crease in this coffee cess and press 
for a proper utilisation of the reve
nues from the cess in the interest of 
the producer.

Finally, one word, Sir. This amend
ment has been declared out of order 
on a technical ground.  But, even if 
it has not been declared  so on that 
ground, the very fact that the Resolu
tion moved by the hon. Minister talks 
about the levy of an export duty,, 
would have precluded the hon. Minis
ter from utilising the revenues from 
this duty for any purpose other than 
for the Consolidated  Fund of India, 
for the simple reason that a duty is a 
tax and a tax is levied without any 
reference to any  specific benefit to 
the tax payer. Therefore, in the case 
of an export duty, which is a tax, it 
will not be right to ask the Govern
ment or for the Government to do 
anything such as allocating the re
venues for the benefit of any specific 
class  or community of tax-payers.

Mr. Depnty-Speaker:
Minister.

The  hon.
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Shri Kelappan (Ponnani):  I want
to ask a question, Sir. I shall just say 
a few words.

Mr. Deputy-Speaker:
tions.

Only  ques-

Shri Kelappan:  I understand that
the hon. Minister  has permitted the 
export of 2000 tons of Robusta coffee. 
I know that Arabica is a better quali
ty and probably has a better foreign 
market also.  If we look to the pro
duction, we find that there are 168,000 
acres under ‘Arabica* and only 67,000 
acres under  ‘Robusta’.  I should like 
to know why ‘Robusta’ alone has been 
set apart for export.  Another thing 
I wish to say is this.  1 find that the 
production has gone up to 22,000 tons 
and the home  consumption is only
18,000  tons.  As export  was  not 
permitted for some time, there is an 
accumulated stock of 12,600 tons  in 
the country.  This year’s crop is ex
pected to be more than what it was 
last year.

4 P.M.

So, at least 10,000  tons would be 
available for export. I do not know 
why now export has been restrict
ed.  At least 6,000 tons could be al
lowed to be exported without  any 
risk of the internal prices going up.

One thing more to which I wish to 
•draw the attention of the Minister 
is our chronic ailment of unemploy
ment, the ever-growing and alarm
ing unemployment.  There is scope 
for the development  of this indus
try.  In Wynad  alone vast  areas 
await  development.  There  are 
similar areas in other parts also, and 
I understand that there is a steady 
and  ever-growing market for coffee. 
So, here is a field which would give 
work for at least  a lakh and a half 
labourers.  And  if the  producers 
are not left any margin and there is 
no incentive for further production, 
this industry will really deteriorate. 
Therefore, in the  interests  of the 
poor people who have not got em
ployment now,  the hon.  Minister

will consider the question of utilis
ing the proceeds  of this duty  for 
further expansion of the industry.

Shri T. T. Krishnamaehari:  l am
vel-y grateful to my hon. friend Mr. 
A'. V. Thomas, who must be acknow
ledged  as the only  Member  here 
who knows about coffee, for his very 
short and helpful speech. I am sorry 
I am constrained  to make the re
mark that the  speeches from  the 
other Member did not carry either 
correct information or any advice to 
Government  which is  acceptable,
for the reason  they were all based 
on hearsay.  My  hon. friend  Mr.
Gurupadaswamy said:  “I am told”
and “I am told” and “1 am told”.  I 
was reminded  of the  fact of  the 
three monkeys: which were intended 
to  represent the three  injunctions
“Hear  not, see not, speak not”,  for, 
oftentimes, that would be a very good 
advice to some of us.

And then, my hon. friend  Mr. V. 
B. Gandhi, the economist, was floun
dering.  He said he did not know 
whether coffee is a material with an 
elastic or an inelastic demand. As a 
material  it is inelastic.  So far as 
its demand is concerned, it is elas
tic because we can do without cof
fee.

Mr. Deputy-Speaker:
rial it is volatile 1

As  a mate-

Shri T. T. KrlshnamaGharl:  And
unfortunately  his fixation of mind 
that every article must have an elas
tic or an inelastic demand and the 
fact that two hon. Members gave con
trary versions of the elasticity of the 
demand of coffee put him in a very 
difficult predicament, for̂the econo
mist could not reconcile an obvious
ly unreconcilable fact.  Well, I am 
afraid I am far too much a student 
of economics  to teach a  professor 
about there being  certain substan
ces which, though they are food pro
ducts,  are  consumable  products 
which  will, nevertheless,  have  an 
elastic demand.  It is not like the 
cereals.  So, the  demand is elastic. 
And it is also a fact that people con
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sume more than one cup of  coffee, 
and  they consume it because they 
have the money in their pocket and 
the inclination  and  sometimes the 
time.

Plantation “A” is supposed to be a 
reasonably poor quality of coffee. Its 
price in 1940  was somewhere  about 
Ks. 38 per  cwt.  Today,  including 
Government  tax  and  the  Coffee 
Board’s collection,  even the  upset 
price is somewhere about Rs. 212. The 
market price is Rs. 250]- per cwt. So, 
obviously the economic factors must 
have a play.  Elasticity is really a 
matter which responds  to circum
stances, and in this case I think the 
demand is extremely elastic because 
from Rs. 38 it has risen  to Rs. 250. 
There are many  people who  cannot 
afford to pay this price.  And that is 
the position today.

Nevertheless, coffee is a good things 
My hon. friend Mr. A. V. Thomas said: 
The Minister is in  good humour.  I 
may tell him that thanks to the hours 
of Parliament fixed at 1.30, when a 
man has got to go without his lunch, 
today being a Question Hour and also 
because of my having Bil!s and resolu
tions to look after I came fifteen minu
tes earlier, and had a cup of coffee. 
If it puts a Minister in good humour, 
it ought to put Members of Parlia
ment in better humour if they follow 
in his footsteps.

I am not being facetious, but the 
real fact is that there is nothing much 
I can say now at this stage.  I can 
disprove quite  a lot of information 
that was gratuitously  offered to me. 
from the facts that I have in my 
possession, but I do believe, Sir, that 
this House will have an opportunity 
ere long to discuss an Amending Bill 
so far as coffee control is concerned. 
My hon. friend Mr. Thomas has very 
wisely refrained from  making  any 
remarks  now.  Naturally he  will 
start the battery  on me, and I will 
probably shiver, but at the moment I 
am smiling because the battery is not 
there.

The fact in regard to this export 
duty is this.  Rs. 82)8 per cwt,  is
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the export duty.  Normally we get 
Rs. 211 - by way of excise duty. That 
is not levied on anything that goes 
into  export.  So, the net  addition 
to the Exchequer  is Rs.  4118  per 
cwt. exported.  Simultaneously  with 
this Rs. 4118, because  the average 
realisation by means  of these auc
tions has been about Rs. 16818,  the 
Board gets another Rs. 431-. So, this 
mcreased price that we are getting 
from this export  is being  equally 
shared between the Board and  the 
Exchequer.  And  I  do  maintain 
that  this  Rs.  43 j-  per  cwt.  of 
Robusta coffee which is exported is 
good enough, large enough,  ample 
enough for them,  if they want  to 
benefit the consumer  by cushioning 
the price, and it is what they  are 
doing in one sense. Because, today, 
or rather  from the 1st  December 
when the auctions  will be  held— 
and I hope the auctions will have a 
good response—the  price for Plan
tation “A” which is a superior brand 
will be about Rs. 2/- per point, i.e., 
roughly about Rs. 195|-  or so  and 
Robusta will come  down to some
where about two-thirds, a little less 
than two-thirds of that amount. But 
we are however  ensuring  to  the 
grower Rs. 2|4 which is the cost they 
have fixed fOr the  current  year’s 
production.  So, the  lag between 
Rs. 2 and Rs. 2|4 has got to be found 
from somewhere.  It might be that 
we will get some more  money by 
means of auctions, but  there will 
also be in the pool this Rs. 431- per 
cwt. which we realise  by way  of 
exports on Rubusta coffee. So, it  is 
intended that the price of  the con
sumer should be reduced some way. 
That is, the upset price in the auc
tions will be Rs. 210 instead of Rs. 
214.  An effort  is being made  in 
the direction. The Board has agreed 
to it. of course  subject to  certain 
conditions which are not acceptable 
to us. Nevertheless, we are attempt
ing to bring down the price of the 
consumer, and with the larger sup
ply of coffee  available,  it is  ex
pected that the consumer will  get 
Plantation  *‘A'*  somewhere  about 
Rs. 2/2 or Rs. 2/4 per lb., instead of
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[Shri T. T. Krishnamacharl]

about Rs. 3|4 or Rs. 3|5 which  he 
gave sometimes last year.

Hon. Members  have said  some
thing about  the Tariff Commission. 
Of course, for one thing the Tariff 
Commission has been  loaded with 
so much work, and the Tariff Com
mission is usually used where Gk>v- 
ernment feel that  if they  give  a 
higher price or protection to a par
ticular industry, they may be accus
ed of reacting  to pressure  groups, 
using their individual  discretion so 
as to saddle  the consumer with  a 
higher price.  In order  to cushion 
themselves from such  charges, the 
Tariff Commission is used,  so that 
the Tariff Commission  can adjudi
cate between the consumer and the 
producer, because a higher price is 
given.  In this particular instance, 
that kind of conflict is not there, and 
I am not afraid of any charge being 
made so far as I am concerned that 
I am giving to the coffee producer any
thing more than  what he  deser
ves, and I do maintain  that in this 
case  the reference  to  the  Tariff 
Commission is not necessary.  The 
Tariff Commission  is not necessary 
for purposes  of adjudicating  bet
ween the consumer and the producer, 
because I am prepared  to  adjudi
cate and 1 am prepared to take all 
the responsibility.  If  hon. Mem
bers think I  have  done  something 
wrong.  I am quite prepared  to 
face the charge and take the punish
ment if the guilt is proved.

Nevertheless, we did have an en
quiry into the cost  structure.  All 
along, the prices have been deter
mined by the Board,  a Conrmiittee 
of the Board, which is a producers’ 
Board by and large, and prices have 
been going up from Rs. 38 to Rs. 250 
per cwt. Don’t think of  Robusta 
which is cheap  coffee.  It almost 
grows wild.  Nobody does anything 
much for growing Robusta. If any
body says that he does anything for 
growing Robusta,  please don’t be
lieve him.  It grows wild more or 
les8«

So far as ‘Plantation  A* is  con
cerned, the price was in the region 
•f about Rs. 36, in 1940, when  the 
Board  came into existence.  The 
prices  have gone  up  in  1946  to 
Rs. 90. in 1947 to Rs. 90, in 1948 to 
Rs. 90, and from 1949 onwards,  they 
went up to Rs. 120, Rs.  135, and 
Rs. 180.  Now the price is Rs. 2-4-0 
per point, and they  want to raise 
the prices to something further than 
that i.e. Rs. 2-7-0 per point. An increase 
from Rs. 33 to Rs, 180  is bad en
ough, in all conscience, but if it goes 
somewhere beyond that, I am afraid 
that it is time for us to cry halt.

There is also the other side of the 
picture.  From 1943 onwards,  we 
were  exporting  outside,  and  we 
found that the export price realisable 
was much less, because  during the 
last decade, it happened that Brazil 
was producing so much of coffee and 
the Americans had not become cof
fee-minded, and therefore quite a 
few thousands tons of it had to be 
dumped into the Caribbean Sea; and 
in order to maintain our export, the 
censumer  was  asked  to  subsidise 
exports.  He did  so to the extent 
of about Rs. 15 to Rs.  17 per cwt. 
from 1944 till 1948.  We charged 
the consumer at a higher price, so 
as to sell in the export market at a 
lower price.  It cannot therefore 
be said that Government have been 
oblivious to the interests of the cof
fee producer, because we have made 
the consumer pay, but at this time, 
we cannot make the consumer pay 
more than what  he is paying now. 
At the same time, it is said that cof
fee, at its present  prices, is unpro
ductive,  and unremunerative.  My 
hon. friends who know the position, 
from  Malabar  and  from  Wynad 
have said so, but may  I tell them 
that though  it is certainly unremu
nerative  for  the  sub-marginal  es
tates,  it is  remunerative  for  the 
marginal estates?  It is ultra-remu
nerative for  the  better type  of 
estates  which make  an  enormous 
amount of money. I shall at a later 
occasion, give facts and figures  to



645 Resolutions re Export 
Duty on Coffee

this House to show that a company 
which  had a  capital of £60.000  or 
about  Rs. 8 lakhs in 1943, has  a 
capital today, ot roughly—it has been 
split up into two companies now— 
Ks. 100 lakhs, and money has been 
pumped in to the tune  of not less 
than Rs. 60 lakhs,  which is nearly 
750 per cent, of the original  capital. 
Obviously, somebody has made this 
money at the expense  of the poor 
consumer, whose  demand is extre
mely elastic,  may I tell  my  hon. 
friend Shri V. B. Gandhi?
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will be making  the same  amount, 
and this amount  will be available 
for them to subsidise the prices for 
the consumer.

That more or less covers the good 
intentions—they say oftentimes that 
hell is paved with good intentions— 
of my hon. friend Shri S. V. Rama- 
swamy, who wanted this amount to 
be earmarked for a particular pur
pose. I have already cushioned this 
export duty in such a manner that 
the money will be  available to the 
Coffee Board.

All this will  again  be  discussed 
when we bring in the Coffee Bill. It 
is Government’s intention that  the 
coffee producer must be given a fair 
deal.  It is also  Government's in
tention  that  the  small  producer 
must be protected.  Otherwise, to
morrow I can  dissolve  the  Coffee 
Board, and the prices will find their 
level, and I can always regulate the 
exports, so that the  prices can  be 
depressed, and the consumer bene
fited, but then the small* man who 
produces about li cwt. per acre will 
go to the wall whereas a man who 
produces 8 to 10 cwts. will make a 
profit.  It is not our  intention  to 
allow the small man to go. We shall 
devise, with the help of people like 
Shri A. V. Thomas, who know  the 
industry, some method by which we 
shall put an additional  burden  on 
the man who makes more,  subject 
to the provisions of Article 14 of the 
Constitution, so as to give the small 
man some kind  of a rehabilitation 
allowance. It shall be our attempt to 
devise that, when the Coffee Bill is 
brought forward for discussion.

For the nonce, all that I have  to 
say is that this export duty has been 
levied in ' a very fair maimer.  i,e. 
whatever profits we make out of it, 
we share equally  with the  Coffee 
Board.  Normally  we  would  be 
making by way of excise duty at the 
rate of about Rs. 21 per cwt., about 
Rs. 17 lakhs on  4000 tons and  the 
additional amount  that we are get
ting by this export duty is about Rs. 33 
lakhs, on the 4000 tons which we 
might export. And the Coffee Board

I have nothing more to say at this 
stage.  However I am grateful that 
much as some members had  to say 
against the Government’s policy or 
lack of policy or whatever it is, the 
House generally  approved of  this 
levy of an export duty,

Shri A. V. Thomas:  May I make
one  submission,  Sir?  The  hon. 
Minister stated  that Robusta  coffee 
grows wild.  That statement is not 
correct, because Robusta coffee does 
not grow wild.

Shri T. T. Krishnamachari:  In re
lation to 'Plantation A\ it does.

Mr. Deputy-Speaker:  I shall  now
put the Resolution to the vote of the 
House.  The question is:

“In pursuance  of sub-section
(2) of section 4A of the Indian 
Tariff Act, 1934 (XXXII of 1934), 
the House of the People hereby 
approves  of the notification of 
the Government of India in the 
Ministry of Commerce  and In
dustry S. R. O. 1904, dated the 
10th October, 1953, by which an 
export  duty of Rs. 62-8-0  per 
cwt. was levied  on coffee with 
effect from the date of the said 
notification.”

The motion  was adopted.

DHOTIES  (ADDITIONAL EXCISE 
DUTY) BILL

The Minister  of  Commerce  and 
Industry  (Shri  T. T.  KrlabBama- 
ehari): I beg to move;

*That the  Bill to provide for 
the levy and collection of an ad-




